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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. III

Excise Appeal No. 2063 of 2008-SM(BR)

[Arising out of Order-in-Appeal No. 65/RPR-1/2007  dated 30.6.2008
passed by the Commissioner of Customs & Central Excise (Appeals I),

Raipur.]
For approval and signature:

Hon'ble Mr. Ashok Jindal, Member (Judicial)

1. Whether Press Reporters may be allowed to see :
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it should be released under Rule 27
of the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether Their Lordships wish to see the fair i
copy of the Order?

4. Whether Order is to be circulated to the
Departmental authorities?

M/s. Prime Ispat Ltd. Appellants
Vs.

Commissioner of Central Excise Respondent
Raipur

Appearance: None for the Appellants
Shri K.P. Singh, SDR for the Respondent

Date of Hearing/decision : 21.10.2010
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Per Ashok Jindal:

The appellants has filed this appeal with a prayer to grant interest on

delayed refund of duty from the expiry of three months from the date of

application of refund to  till the date of payment in cash. Despite notice
neither anybody appeared nor any request for adjournment is received by
this Tribunal. The matter is taken up for disposal on merits.

2. I have gone through the impugned order and as per Para 20 of the

impugned order which is reproduced hereunder:

“20. In view of the above, I hereby set aside the order impugned and
allow the appeal with consequential relief. The lower authority shall
ensure that the rebate claim of the appellant is sanctioned within a
reasonable period failing which the appellant would be entitled to
claim interest under the provisions of section 11BB of the Central
Excise Act, 1944.”

3. The Commissioner (Appeals) has already allowed the relief claimed

by the appellants. Accordingly, I do not find any merit in the appeal, the

same is rejected.

( Ashok Jindal )
Member(Judicial)

SS




